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Petition for Special Leave to Appeal (Crl.)......of 2017
 CRLMP No. 6344/2017
(Arising   out   of   impugned   final   judgment   and   order   dated
10/05/2016   in   CRLA   No.   3435/2014   passed   by   the   High   Court   Of
Judicature at Allahabad)
STATE OF U.P.                                      Petitioner(s)
                                 VERSUS
SURENDRA KUSHWAHA                                  Respondent(s)
(With appln.(s) for c/delay in filing SLP)
Date : 17/04/2017 This petition was called on for hearing today.
CORAM : 
          HON&#39;BLE MR. JUSTICE S.A. BOBDE
          HON&#39;BLE MR. JUSTICE L. NAGESWARA RAO
For Petitioner(s) Mr. D.K. Goswami, Adv.
Mr. Rajeev Kumar Dubey, Adv.
                      Mr. Ravi Prakash Mehrotra,Adv.
                     
For Respondent(s)
      UPON hearing the counsel the Court made the following
                            O R D E R
Delay condoned.
Leave granted.
[ Charanjeet Kaur ]                [ Indu Pokhriyal ]
    A.R.-cum-P.S.                      Court Master


